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IN THE CENTRAL AUMINIZTRATIVE TEIBUMAL, JAIPTR NCH

JAIPUR,
0.4. g, 2,53 De, of order: 11,1,024
Vasydey Varps : Applicént

Vs,
Tpion of Imdise : Raspondents o7
None : For the applicant
Mr.Menish Bhé&pdari : Counsél for reasponleats
CORAM : |
_ |
Hon'ble Mr.Sopal Krishna, Member(Jull,)
Hon'ble Mr,0,F.Sharma, Member{(Adm.).
PER HGN' BLE IVE.LJOF. L K*I...HNA MEMEE i-(J'JDL) i
In this spplicstion uninl‘Se 19 of the Admini- %
strative Tribunsls Act, 1955, arcplizent Vasudev Varmé, }
has prayed for directing the regncndents to prowdte him
to the nost of w*itlar_uupe11t+.niémt ir the grade of ]
- 1
R.2375-3500 w.a £, 1.6.91 or 10,1091, Ha his further |
prayed for & direction to the rezpopdents to pdy a1
consequertidl bDenefits to him, He hds also prayed
for computing the reti nt bepefitse on the kazise of
promotion in the sc&le 5. 2375-2800,
2, The facts of the cdse as stéted by the spolicent

are thst he was promoted to the post of Station Superi-
ntendert in thé scale of R, 2000-3700 (RP) oan 22,3.28

and he was further promcted in the grade of R, 2375

(£p) on 27,172,271 (ABnne,A-1) bt he could not azeume his
Auties on the promcotional post in the 8foresail soile

a5 he was aot cpared by the Railwsy Administration till
the date of his retirement or sSuperanpratisn, The 8ppli-
cant has already retired from service on 21.3.92, Ae

gtated by the applicint, responldent Mo, 3:dlthcugh junicr
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ation Superinternde
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£t himywes promoted to the pasht o

133

ccala 2375-3E500 superceding €ix senior emplovess inzluding
the @policénat, The redzon for not prooactivng the anplicant
was thait his reguest for transfer of the peost ko Nerpaal
waz nit dccernted, He claime that he should have been
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given promotion &t Narpenl iteelf in terms of the ipstru-
ctions of the Railway DBoard far the redscp of his beins

arge of retirement, e further cldims that his

on the v
fuperceseion in the metter of promotion is discriminstory

and contrary ko the printipler of »culty and aquality of
cpportunity hafore law 8c arzhrined in Articles 14 and 16
of the ComEtitution uf Irdis,

] The aopplicatisn has heen contested by the respop-

dentcs on the ground that the applicdnt hed not assamed the

wn &ccord in spite of the facot
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that the Jdaeparthiert hal pasced é@n order 3oted 17.1,1992

acking the Station Superinterndent Narr@ul to epdve the
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apnlicent

"\

the applis nt himcelf wae working on the post of Stdtio

Suparincenient @t MNarpanl, he 3i3 not comoly with the

30

order, Hovever, ha was &gjiin asked or 10,2,37 to rrocesd

to Achnera hut he Aid not conply with that order dlso,

4. Mone i pre esart on behalf of the anplicant in
epite of the fackt thét the c&:ze wds listed for hearing

today, We have heard Mr,tenish thanpderi, counrcel for the

H
i)
0]
3
»]
=
v
X ]
o
ct
4]
=
‘-
-
]
[0
b
]
s
{1
[ )]
In]
i
ki
i
.—l
3
w3
®
(2%
=
®
]
[ ™
‘d

Ce SO rds ,

The noat of Station Superintendent grade 1375-3500 at

Lohper& Station i & supcryvisory ogt whereds the Dost

of Stétion Superintendent &t Mernanl i & working pos

in the sgrede of BLI00ND-3200, hence the post of Stition
rade.

Euperintenﬂentﬁu.w37‘ £00 ~omld oot khe transferred to

Merpaul for the appliceért, The applicsnt was promoted
sade

to the post of Sk8cion Superinte; nntLE.DJTE ~2500 vide
order dated 77.12.91 énd theredfier pecezzary wrdars
Vere alzs passed to spsre him, But &3 the apnlicant

himeelf working on the post of Stétion Surerintesdent

i Mernaul 4id not comply With the crders &gl he himself
did mot join the promoticr@l post 8t Achmerd, the Réilway

Administration -c&unot e blamed for it. In the circum-
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requast for leeping him &t Mernaul op the
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Cllwtse

(Gopel Krishna)
Member (A) Mambar (J),
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